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Versus
M1nlstry of Health and Welfare
(Department of Health),
New Delhi & Anr, ~ ... Respondents.
CORAMs
THE HON'BLE MR, JUSTICE V,S. MALIMATH, CHAIRMAN,
THE HON'BLE MR, S.R. ADIGE, NEMBER(R)
For the petitioners ... None,
For the respondents, veo Shri P.P. Khurana,
2.9 Counsel.
JUDGEMENT (ORAL)
¥ (By Hon'ble Mr, Justice V.5. Malimath,

s - Chairman

None appeafed for the petit%oners. .As these are very
old cases, we considered it proper to lock into the records,
hear the learned counsel for the respondents Shri P.P. Khurana
.and dispose of these cases on merits,

4 2, The petitioners were appointéd temporarily on ad hoc

basis as Medical Gfficers at Rural Health Training Centre for



“  —2m

short periocds which uére contiﬁued from time to time, They

have in these cases prayed for a direction to regularise their
services principally on the ground that they have continued for
nearly six yeafs in ad hoc capacity, The‘responaents' counsel
brought to our notice that these posts are requifea to be Filledié
up on regular basis by_selectian by the U.P.5.C. He further E
submitted that merel9 because the petitioners have been accommo-
dated as a stopégap afrangement pending regular recruitment to
these postsiby the UPSC, they cannot claim regularisation of

their services on the ground that tﬁey bave continued temporarily
on ad hoc basis for about six .years prior to their approaching

the Tribunal for relief. As on the materisls placed before ws

it is clear that ad boc arrapgements uere.ﬁade_pending filling

up the‘vacancies on regular basis, ue,uoﬁld not be justified

in directing reqularisation of the seryibes of the petitioners.

We cannot shorf-circuig the‘process'by directiﬁg.the Filling up

of reqular vacancies by the process of regularisation of these
petitioners in service, Shri P.P. Khurena, learped counsel

for the respondents, also brought to our notipe that the L
pétitioners have been continuéd on ad hoc basis, He further . ‘
assured that they would be continued on ad hoo basis until the

vacancies are filled up in accordance with the relavant rules,

3. L "Having regérd to the circumstances of the caée, we
consider it just and proper to dispose of these cases with a
direction that as long as there is uo;k and untilrthe regular
vacancies are filled up in accordance with the rules, the
services of the~petitioners who have beep appdinted on ad hoc
basis as Medical Officers in the Rural Health Training Centre,

shall not Ee terminated except on the ground of inefficiency

or unsuitability or like reasons, No costs, ‘ y£%>
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